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 in  time  for  building  up  buffer  siock  ut
 the  order  of  25,000  MT  before  the  unset
 of  the  ensuing  monsoon.  It  is,  however,
 reported  thal  there  m  a  stock  of  1.400  AIT
 boited  rivé  in  transit  which  is  likely  to
 reach  Tripura  shortly,  Earlier,  the  State
 had  received  an  intimation  regarding  di-
 version  of  two  BG  rakes  of  boiled  rice

 ‘bound  for  Tripura  by  the  Senior  Regional
 Manager  (FCI)  based  at  Gauhali.

 (ix)  Sertinc  UP  OF  CARDAMOM  BoarD  IN
 KERALA

 SHREK.  KUNHAMBU  (Caananore!
 Kerala  is  in  the  forefrom  in  respect  of
 cardamom.  Cardamom  produced  in
 Kerala  is)  of  the  best  quality  and
 it  =  enboys  a  pre-eminent  position
 in  the  world  =  market,  Moreover.
 Kerala's  share  in  the  overall  production
 of  cardamom  is  the  biggest.  The  Hous:
 might  recall  uhat,  when  there  was  a  pro
 Posal  to  pool  cardamom  of  different:  vu-
 relics  having  different  qualities,  the  (८01 -
 ernmen,  of  Kerala  and  the  cardamom
 ftowers  had  opposed  it  on  the  ground  thar
 such  a  step  would  result  in  our  losing  the
 world  market.  The  opposition  to  pooling
 wre  also  based  on  the  fact  that  Kersta
 wae  producing  the  best  quality  cardamem,
 Thos  being  the  case,  one  would  naturally
 expect  that  the  Cardamom  Corporation
 would  be  set  up  in  Kerala.  But,  accard-
 ing  ७  press  reports,  a  decision  has  now
 been  taken  to  set  up  the  Corporation  in
 Karnataka,  While  [  have  all  sympathies
 for  the  Karnataka  farmer.  a  decision  ol
 this  nature  will  do  injustice  to  Kerala.
 Both  in  respect  of  quantity  and  quality.
 Kerala  occupies  the  first  position  with  क
 gard  to  cardamom  production.  The  Car-
 damom  Corporation  with  its  headquarters
 in  Kerala  will  be  able  to  verve  the  inter-
 etts  of  cardamom  growers  betier  than

 anywhere  else.

 Therefore,  I  would  request  the  Gover

 ment  2  reconsider  its  present  decision  and

 set  up  the  Cardamom  Corporation  in

 Kerala.

 12.4  brs.

 PENSIONS’  (AMENDMENT)  BILL
 Contd.

 MR.  DEPUTY-SPEAKER:  Now  we
 fake  up  the  further  consideration  of  the
 Pensions’  (Amendment)  _  Bill.  Shit
 Samar  Mubhherijec.

 SHRI  SAMAR  MUKHERJEE:  (How-
 rah):  ।  do  not  want  to  speak  much.
 While  supporting  the  Bill  I  want  the  Gov-
 ernment  to  cansider  the  problems  of  the
 pensioners  who  have  made  several  rep-
 resentations  and  had  to  so  into  azitations
 for  gelling  remedies.  Que  thing  that  they
 want—this  Bill  does  not  cover,  is  that  the
 pension  should  be  mone  liberalised  as  in
 today’s  curditions  the  cost  of  Jiving  is  very
 high  and  with  the  pension  they  get  thcy
 cannot  make  both  ends  meet.

 The  first  thing  that  they  want  is  thal
 (hough  there  has  been  some  liberalisation
 an  the  rules  passed  in  1979,  but  they  have
 excluded  the  old  pensioners.  So  they
 want  that  both  the  old  and  new  pension-
 ers  should  get  the  advantage  of  the  liber-
 alisation  rule.

 There  are  some  other  demands  also.
 The  main  point  1  am  reading  from  a  letter
 which  was  sent  lo  me.  The  main  point
 ul  issue  is  tha:  whatever  benefits  have  been
 given  lo  the  pensioners  should  be  given  to
 all  of  them  irrespective  of  their  dates  of
 retirement.  Some  of  the  Central  Gov-
 emment  Pensioners’  Organisations,  Eastern
 Zone  held  a  convention  in  which  again
 they  drew  the  attention  of  the  Govern-
 ment  that  pending  change  of  the  pension
 structure,  the  existing  disparity  and  dis

 crimination,  between  pension  of  one  sec-

 tion  of  pensioners  and  another  should  be

 immediaicly  removed  by  granting  pension
 lo  all  pensioners  an  the  common  basis  of
 the  latest  formula  urespeotive  of  their
 dates  of  retirement.  All  pensioners,  there-
 fore,  wha  retired  fram  service  prior  to  [St

 April  1979.0  be  given  pension  at  the  rate
 of  70  per  cent  of  their  pay  worked  out
 on  the  basis  of  the  said  formula  together

 with  other  ducs  ss  applicable  in  the  case


